
     
 

    

     
 

      

     

   

    

   
   

 
     

   
       

     

           
          
           

    

            
          

            
         

          
         

       
          

          
            

      
          
          
  

             
           

         

             
        

         
     



     
 

  

            
          

          
           

           
           

          

               
           

           
          

      

         
          

          
             

          

        

            
             

         
          

              
           
               
          
           

           
                

            
            
             

           

              
          

          
         

         
        

            
         



BEFORE THE NATIONAL COMPANY LAW TRIBTJNAL.
MUMBA] BENCH
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Provided .further that a company or body corporate, existing on
the commencement of this Act, shall, |eithin a period of two yeors

.from such commenceme t, align i* fnancial year qs per the
provisions o/ this clause."

5. Keeping in mind the above requirement of law, a compliance has been made by the
Petitioner by filing the Petition under consideration, seeking approval ofNCLT for
adopting an accounting year other than the Financial Year. This departure from the
main rule is permissible under one circumstance. It is prescribed that in a situation
when either a holding or a subsidiary Company is incorporated outside India and
that Foreign Company is following a different accounting y€ar, other than the
Financial Year, the for consolidation ofaccount with the accounts outside lndia, an
approval from the Tribunal is a legal requirement and, ifsatisfied, pass an Order to
this effect.

6. For due compliance the Petitioner has demonstated that a resolution has been
passed on 6'h of July, 2017 giving consent to adopt the accounting period from
January to December so as to match with the holding company.

7. In the light ofthe factual matrix and legal positon, it is hereby held as under:-

ORDER

The Petitioner Company being a subsidiary of Foreign Holding
Cornpany which is maintaining its account from January to
December basis required to consolidate the accounts of the
Petitioner Company: hence it is hereby ordered by exercising the
poweB ershdned u/s 2(41) of the Companies Act that the
accounting period shall be aligned by adopting Calendar Year
(From l'r January to 31" December) as the accounting period.

8. The Company Petition is allowed. Copy of the Order to the Petitioner for requisite
compliance. No Order as to cost.

Bhaskara Pantula Mohan
Member (J)

Dated : l9ti December, 2017
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